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Title: Combined discussion on the Statutory resolution regarding disapproval of Food Corporations (Amendment)
Ordinance, 2001 and Food Corporation (Amendment) Bill, 2001. (Resolution negatived and Bill passed.)

SHRI BASU DEB ACHARIA (BANKURA): | beg to move:

"That this House disapproves of the Food Corporations (Amendment) Ordinance, 2001 (No.4 of 2001)
promulgated by the President on 22 May, 2001." "
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SHRI BASU DEB ACHARIA (BANKURA): Sir, this Ordinance was promulgated on 22" May, 2001. The main
purpose of promulgation of this Ordinance was to remove the cap which was there since the enactment of the Food
Corporations of India Act. This Act was enacted in 1963. Why there is a need to remove the cap is because the
Food Corporation of India is now having a huge buffer stock. The buffer stock is more than 50 million tonnes of
foodgrains. This buffer stock is increasing. It was only 43 million tonnes of foodgrains a year back. Within a year,
another 10 or 12 million tonnes of foodgrains have been added to the buffer stock.

Sir, as per the Statement of Objects and Reasons of this Bill, the main purpose is that the Food Corporation of India
need money in order to procure and also maintain the buffer stock.

But as per the present Act, the Food Corporation of India cannot borrow more than 10 times of the paid up capital,
that is, Rs.2,294.50 crore. If this amendment legislation is enacted, then, the Food Corporation of India will be able
to borrow more than Rs.2,000 crore in order to procure the requisite foodgrains and also to maintain the huge
quantity of foodgrains that is there with them.

A year back, we expressed an apprehension that the bufferstock maintained by the Food Corporation of India would
be increased. This is mainly because of the price of the foodgrains, rice and wheat, which was increased two years
back for the people living above the poverty line as well as the people living below the poverty line. Aithough the
quantity has been increased from 10 KG to 20 KG, what is the off-take? There are some States whose off-take is
merely 20-30 per cent. This is mainly because of the increase in the price of the foodgrains. Our apprehension is
that the Government is bringing this amendment legislation the main purpose of which is to reduce the subsidy
which is now being provided by the Government of India for food so that people living below the poverty line get
foodgrains at a cheaper price.

Sir, you will be surprised to know that we are exporting foodgrains to Bangladesh. What is the price of foodgrains
which are being exported to Bangladesh and other countries? It is cheaper than the price at which it is available for
people living below the poverty line here. The people of Bangladesh and other countries where we are exporting
are getting foodgrains like wheat and rice at a cheaper rate than people living below the poverty line in our country.
It is because of that reason the bufferstock is increasing. Now it is more than 53 million tonnes. In order to maintain
this bufferstock, the Government of India has to spend more than Rs.4,000 crore. Subsidy is a misnomer. What the
Government of India is providing is only for the maintenance of the bufferstock. It is not with the intention that the
people should get foodgrains at a cheaper price.

In the Budget speech, the Finance Minister indicated that the procurement as well as the distribution of foodgrains
would be entrusted to the State Government.

| would like to know what the plan and programme of the Government of India is. | would like to know whether the
Government of India wants to continue with the Food Corporation of India. If procurement and distribution were to
be entrusted to the State Governments, what would be the role of the Food Corporation of India? | want to know
whether section 27 is being amended to enable the Food Corporation of India borrow from the nationalised banks
or financial institutions more than Rs.22,000 crore. It is mainly because the Government of India does not want to
spend on subsidy.

Subsidy on food is not provided only here in India. | have seen that in almost all the Third World countries, subsidy
on food is much more than what the Government of India is spending today. Small countries like Sri Lanka and
Mexico are spending much more than what we are spending on subsidy.



What was the urgency to promulgate this Ordinance? Why was this amending Bill not brought in the last Session?
Fifteen to twenty days after that Session was adjourned, this Ordinance has been promulgated. | do not find any
urgency for this Ordinance because buffer stock continued to increase since 1988. Since 1988, buffer stock started
increasing from 40 million to 45 million and then on to 50 million, 53 million and 54 million tonnes. Why did the
Government of India not feel that this section needed to be amended to enable the Food Corporation of India
borrow money from the nationalised banks?

MR. CHAIRMAN (SHRI P.H. PANDIYAN): You may conclude please. You also have a right to reply at the end of the
debate.

SHRI BASU DEB ACHARIA (BANKURA): | do not see any urgency for bringing in the Ordinance. An Ordinance is to
be promulgated only when there is an urgency. The situation was not suddenly changed for the Government of
India to feel that an Ordinance had to be promulgated; that unless this Ordinance was promulgated, heavens would
fall. The Government of India should have waited for the Monsoon Session to start to bring in a legislation instead
of promulgating an Ordinance.

| oppose the promulgation of this Ordinance but | want that the Food Corporation of India should be strengthened.
Distribution is done by the State Governments but why is there less offtake? Why has the offtake not been
increased even for people below the poverty line? There is a problem in the case of the midday meal schemes also.
| know about certain States where rice is provided free of cost under the midday meal scheme. What is the position
of the Antyodaya Scheme? What is the percentage of offtake there? It was announced long back. How many States
have started implementing the scheme? What is the position with regard to providing food grains at a cheaper rate
to people below the poverty line? What is the percentage of offtake? Why is the buffer stock increasing?
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Why had the Government to reduce the price of foodgrains for people living above the poverty line? When we made
a suggestion not to increase the prices of foodgrains even for people living above the poverty line, the Government
of India did not listen to our suggestion. Then, after one year, the Government of India had to reduce the price of
foodgrains by 30 per cent. Why? It was done because of increase in the bufferstock.

Sir, | oppose the promulgation of the ordinance. | do not find any urgency in regard to the promulgation of this
ordinance. He could have come with a regular legislation.

MR. CHAIRMAN : Mr. Minister, you may speak now.

...(Interruptions)

SHRI ADHIR CHOWDHARY:: | would like to know from the hon. Member whether the West Bengal Government is
paying Minimum Support Price to the farmers.

MR. CHAIRMAN: You cannot suddenly get up and speak. What is this? You must take my permission and tell me
under what rule you want to speak.

...(Interruptions)



MR. CHAIRMAN: You cannot speak now.
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MR. CHAIRMAN : Motions moved:

"That this House disapproves of the Food Corporations (Amendment) Ordinance, 2001 (No. 4 of 2001)
promulgated by the President on 22 May, 2001. "

"That the Bill further to amend the Food Corporations Act, 1964, be taken into consideration. "
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SHRI G. PUTTA SWAMY GOWDA (HASSAN): Respected Mr. Chairman, Sir, | am very grateful to you for giving me
this opportunity to speak about the Food Corporation (Amendment) Bill, 2001. Sir, we have also moved the
Statutory Resolution about the replacement of promulgation. But according to me this is not a comprehensive Bill.
There are many anomalies in the Food Corporation which would not be removed by bringing in a small amendment.
The hon. Minister should have done a thorough study about the anomalies to set right the things.

Sir, in the Statement of Objects and Reasons, it has been stated that the paid up capital of the Food Corporation of
India is Rs.22,940 crore. The Food Corporation of India has not established any reserve fund which they should
have under Section 33 of the existing Act. Now, the Government has brought this amendment to raise loans from
nationalised banks and the Reserve Bank. The maximum credit could be ten times of the reserve fund. But
according to me, no reserve fund has been created so far by the Food Corporation of India. So, unless it fulfils this
section, it cannot raise loan from Reserve Bank for any purpose. Hence, this Bill would not meet the present needs
of the Corporation.

Sir, as you know, foodgrains production has doubled since 1998 because our farmers have taken more interest to
produce more. This Government is aware of the fact that buffer is increasing. Therefore, it must provide funds
according to the increase. But for the last three years the Government is keeping quiet and they brought this
legislation by way of ordinance to raise the loan. | must bring to your kind notice that the Food Corporation of India



is having many problems which cannot be solved by the Government of India through this Bill.

Moreover, at present there is an acute shortage of godowns throughout the country, particularly in Karnataka.
There are not many godowns in Karnataka and the stocks are lying in the open. There is no protection from rain.
Sometimes, foodgrains are destroyed and it does not remain good for consumption.

Unless and until they have perfect storage facility, their procurement is a mere waste. All these days, the food stuff
distributed by the FCI was not fit for human consumption in certain cases. If anomalies or lapses are there, then
what is the fun of giving financial powers to the Corporation? This point has to be checked by the Central
Government.

Apart from that, there are many other problems. Problems of employees are there. Storage problem is there. As |
said earlier, it is an acute problem. There are no transportation facilities. Such problems and anomalies have not
been solved for 20-25 years. So, it is unfair to bring this legislation. Hence, | oppose this Bill and request the hon.
Minister to bring a comprehensive Bill for the Corporation to work with full satisfaction.

SHRI BAJU BAN RIYAN (TRIPURA EAST): Sir, | thank you for giving me this opportunity to participate in the
discussion on this important Bill.

The amendment sought by the Government is very simple. It is just to provide increased borrowing capacity to the
FCI. Actually, there is no need to object to this amendment. The prevailing situation has been created over years
and the FCI should have powers to borrow this way. Otherwise, due to shortage of funds, they will face problem
while carrying out their business.

The problem of FCI is that they do not have enough storing capacity of their own. The storing capacity as they have
now is almost full due to Government's policy. The off-take is very less. As a Member of the Standing Committee on
Food and Civil Supplies, | had an opportunity to visit the godowns of FCI and Central Warehousing Corporation in
various parts. | had seen that in almost all the godowns, the capacity was full. The quantity allotied to the State
Governments is not lifted. This is due to one main reason. That is, the increase in the price of food items like rice
and wheat. At one point of time, the price of APL rice was Rs.7 to Rs.10. At that time, this problem was not there.
This problem got created only after there was a hike in the price of APL rice to more than Rs.10. In some States,
the price was Rs.13 to Rs.14. To clear this stock, the Government has resorted to another policy. Just to clear this
stock, they arranged auctions. Clearing through auctions means the price of rice is less than BPL rice. So, it has
been going on in this way.

Due to passage of time and due to ageing of the godowns, the quality of rice and wheat has deteriorated. Some of
the foodgrains have deteriorated so much that they are not fit for the human consumption. In FCI godowns, there is
a mark which indicates in which year it was procured etc. When it goes for auction, they change the mark in such a
way that the good quality foodgrains go for the auction and the poor quality foodgrains, which are sometimes not fit
for human consumption, go to the ration shops. The rice that is auctioned go to the traders. This helps only the
traders. This Government is interested only in helping the traders. We object to it. The Government should see that
the FCl clears its stock through the Public Distribution System. Prices of rice and wheat should be brought within
the reach of consumers. The Government should take steps to increase the per capita consumption of APL and
BPL consumers, especially that of the BPL consumers which is very low.

The staple food the people in the North-East is rice. Most of them are rice eaters. They eat thrice a day. The
foodgrains allotted to the BPL families is not enough now. Foodgrains sold in the open market are not within their
reach. So, when it is affordable, they buy rice from outside. Otherwise, they go hungry. Hence, the allotment of
foodgrains should be increased. | would request the Government to take steps to increase the per capita
consumption of foodgrains of BPL families.

Before the hike in the price of foodgrains, ration shops were running well. Some ration shops used to earn profit
also. But after the hike in the price, they are able to sell only the foodgrains meant for BPL families. Aimost all the
ration shops are run by the private parties. Now, most of them have become non-functional. | do not know whether
it is in the knowledge of the Government or not. They are able to sell only foodgrains, sugar etc., meant for BPL
families. The ration shops cannot run on these meagre items. Private traders take advantage of the non-functioning
of ration shops and make profit.

The FClI has, in almost all the States, Zones and places, its own storage capacity to accommodate the stock.
Further, it has some hired godowns also. In the North-East, in almost all the States, godowns are under
construction. The construction activity is going on for a long time. The construction work relating to some of the
godowns is going on for the last ten years and like that. | can say that not a single godown is completed within the
stipulated time. For many reasons, time is taken to complete them....(Interruptions)



The important point is that the FCl is not interested in having its own storage capacity. Because of the shortage in
stock, store-keepers and the employees are facing problems in some cases. Earlier, the percentage in terms of
transportation loss and under-weight was higher but it is less nowadays. Wherever shortage is there, it is recovered
from the store-keepers and in-charge of the store. In this way, some of the employees, who are in charge of the
store, are facing some problems. | request the hon. Minister to give a thought to this matter.

With these words, | conclude.
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SHRI T.M. SELVAGANPATHI (SALEM): Hon. Chairman, Sir, | really thank you very much for having given me this
opportunity to speak on this important subject concerning the Food Corporation of India.

At the outset, | would like to say that Swaraj has no meaning for those who have to go to bed with an empty
stomach. Now, | take up the food stock condition of foodgrains in our country. The FCl is holding a stock to the tune
of 60 million tonnes as on date whereas nearly 25 per cent of the population suffers from under-nutrition.

Another shocking revelation is with regard to the percentage of under-weight children below the age of five. It is the
highest in the country. It accounts for 53 per cent. In the case of Bangladesh, it is 56 per cent. The hurry with which
the Government has brought forward this Ordinance is suspected and it is to be questioned in the right perspective.
This was brought forward when there was no urgency. Just 20 days prior to the promulgation of the Ordinance,
Parliament was in Session.

Still, the Government was not prepared to bring the Ordinance at that point of time for the simple reason that
whatever this Government wants to carry out under the carpet, they would like to do so. Therefore, we oppose the
time of the Ordinance. The reason is that the Government has no clear-cut foodgrain policy. It is confronted with
two main issues. Firstly, they do not want to lower the issue of price of foodgrains. Rather two years back, the issue
price was raised. Therefore, the off-take was low. Secondly, they confront now with the compulsion to raise the
minimum support price. These two problems are contradictory.

Another issue is that the agriculture sector is being opened up to the World trade under the WTO. The market price
is coming down. Therefore, the off-take by the people living above the poverty line is almost zero. These things are
not addressed in a proper perspective. | do not think that there is any meaning in bringing an amendment like this.
Already, 60 million tonnes of foodgrain is available in the godowns of the Food Corporation of India. There is no off-
take. Under these circumstances, if the cap is removed, for what purpose? There was a ceiling to the effect that the
FCl can borrow ten times of its paid-up capital from banks and outside institutions. If that cap is removed, the FCl is
fettered with ample power to borrow any amount they want from the outside market. In spite of having a buffer stock
of 60 million tonnes, the Government is not able to distribute. What was the reason? The Government have been
designing programmes some way or the other like Anna Yojana or some poverty alleviation programme or free
distribution of foodgrains or all kinds of lucrative and attractive schemes in the name of the hon. Prime Minister. But
still the Government is not able to redeem the overwhelming stock that has been piling up.

Now, if the cap is opened, there will be more and more procurement. The Government will be faced with another
coalition problem that the Government have been witnessing. Last year, what happened in Andhra Pradesh? Shri
Chandrababu Naidu literally coerced the Government to lift the foodgrains from his State at a higher minimum
support price. Followed by which, Akali Dal, the alliance partner, pressurised from Punjab. Seeing this, Shri Nitish
Kumar wanted the foodgrains to be lifted from Bihar. So also the other alliance partner from Orissa. This has been
piling up. Unless you have a clear-cut policy on the minimum support price and the procurement, all this
decentralisation of the Food Corporation of India, whatever is in offing, the Government cannot have any measure
up reality in this particular issue.

| would like to draw the attention of the hon. Minister to the reports that the quality of wheat supplied from our nation
to Iraq was poor. There has been an inquiry on that as well. If that is the condition, if the Government is not able to
export properly; if the Government is not able to increase the off-take position; if the Government is not able to
reduce the procurement; and if the Government is not able to reduce the market price; then how would the
Government going to solve the problem?

On the one side, the Government is flooded with the buffer stock. On the other side, the Government is facing a
problem of this nature, which | have explained.

Therefore, it is high time for the Government to come out with a clear-cut, comprehensive policy on foodgrains.



Sir, an interesting thing to be noted here is, there is no space available now to take the Khariff production in the
month of October. If this is the position, where is the Government going to store the foodgrains? There are some
States which have come forward to procure on their own with the support of the Centre. So, | would like to know
what is the policy of the Government in this regard.

Sir, the storage condition in the godowns is so bad, as Shri Chinmayanand Swami was explaining just now. The
foodgrains stored there, whether wheat or rice or any other grain, are absolutely non-consumable. This has
happened in the State of Tamil Nadu during the erstwhile regime. | would like to quote the figure here and it is
alarming. Nearly one lakh metric tonnes of rice was non-issuable to the consumers. So, the present regime has to
stop the issue of this non-consumable stock to the public; almost one lakh metric tonnes of rice was reported to be
sub-standard, rotten and non-issuable. ...(Interruptions)

SHRI C. KUPPUSAMI (MADRAS NORTH): Mr. Chairman, Sir, | would like to put the record straight. It was not non-
issuable, as he is saying. ...(Interruptions)

SHRI T.M. SELVAGANPATHI: Sir, | am not yielding to this kind of interventions. | am raising a valid point and
passing on the information to the Government of India that one lakh metric tonnes of rice was non-issuable in Tamil
Nadu and the Government of Tamil Nadu, presently headed by Dr. Puratchi Thalaivi, has stopped the issue of this
rice to the public and ordered for a vigilance inquiry. The guilty would be punished; there is no doubt about it.

Sir, now the hon. Minister has ordered a CBI inquiry in Punjab where food stock worth rupees two crores was taken
away and a rotten stuff was replaced in the godown. These kinds of activities were going on and the Government
had to check these practices. Therefore, the Government has to come out with a comprehensive policy to tackle the
situation. This type of amendments and measures will never yield result. Therefore, we oppose this Bill.

SHRI ANADI SAHU (BERHAMPUR, ORISSA): Mr. Chairman, Sir, | rise to support the Food Corporations
(Amendment) Bill, 2001. It has been brought forward, in consequence to an Ordinance issued a few months back.

Sir, with your permission, | would like to refer to the long title of the Food Corporations Act, 1964, wherein it has
been indicated that a corporation would be instituted with a view to trading in foodgrains. That is the first thing
which has been mentioned there. Now, the Food Corporation of India is not only trading in foodgrains, but is also
looking after the comfort of millions of downtrodden people, the marginalised and people who are famished. Under
the leadership of Shri Atal Bihari Vajpayee, a large number of welfare measures have been thought of and are
being implemented; whether it is the Public Distribution System or the Targeted Public Distribution System or the
Annapurna or the Antyodaya and a large variety of food-for-work programmes, mid-day meal programmes and
many other programmes. The idea is that a huge quantity of foodgrains is to be given to the States and to other
functionaries who are interested in and are taking an avid interest in providing food to different people. Due to all
these welfare measures, naturally the entire burden falls on the Ministry of Consumer Affairs, Food and Public
Distribution.

16.00 hrs.

The pressure is on hon. Minister, Shri Shanta Kumar. He has been withstanding the pressure in a magnanimous
manner. | must say that it is good of him that he has been thinking of the people of India from very many angles.
Once the work of the Food Corporation of India has increased manifold, naturally, the cash transaction has to go
up. But the earlier cap on cash and credit flow was something like Rs. 2,200 and odd crore. With so many factors
being taken into account in the supply of foodstuffs to the people, naturally, the cash transaction has to go up.

In a very succinct manner, the hon. Minister has presented the facts indicating as to what are the requirements for
the cash flow. Something like Rs. 30,000 crore are required to ensure that the Food Corporation of India does not
suffer from paucity of cash and all these things. That is why there was the Ordinance in the first instance and the
Bill in the second instance. There have been so many factors that are coming up here. The FCI's function, as
indicated in the food policy of the country has been to ensure that the farmer does not suffer because of distress
sale of foodgrains.

Secondly, the foodgrains should be available to the people who are in the BPL category and to the people who
require food. These are the two matters that have been indicated in the twin policies of the Government. To ensure
these two factors, the FCI does a good work. Unless the FCI procures foodgrains, the minimum support price
cannot be obtained in a better manner.

Now, there is some criticism about the price level. A Committee fixes the price and the Central issue price is
decided from time to time. Keeping in view very many factors and based on that, the BPL price is fixed and
foodstuffs are being given to the States and other agencies. It is a different matter that lifting of foodgrains by the
States has not been as per expectations or requirements.
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For example, in Orissa, something like 659 lakh tonnes was to be lifted. The State Government has lifted hardly 100
lakh tonnes. The other State Governments are also lagging behind. Some of them say that the transportation cost
is not available with them. But it is a matter of regret to say that five lakh tonnes of foodgrains were given by the FCI
for 'Food for Work' in five States, including Orissa, because of the natural calamities. Those five lakh tonnes have
also not been lifted in full. Who is to blame? The States that are supposed to lift the foodgrains are to blame.

Keeping these things in mind, now it is time to think that the States should come forward to take the foodstuff that
have been given to them by the Central Government sometimes freely and sometimes in a munificent manner. That
is why the cash flow has to increase in a proper manner.

Before | conclude, | must go into the working of the FCI. With all due humility to the hon. Minister, | would like to say
that ruts have set into the working of the FCI. It is a deep-rooted rut. The hon. Minister has been trying to clear the
Augean stables. For that matter, he has come to know about the octopus grip on the FCl in its working. The
octopus grip on the FCI needs to be thought of and properly corrected and acted upon. The first is unionismin the
FCI. The Minister was very kind enough to ensure an ingredient of transparency into the working of the FCI by
constituting a Consultative Committee in each State.

| have been honoured by the Minister and | have been appointed as the Chairman of the Orissa FCI Consultative
Committee. The first meeting that | held revealed to me many factors, which should be corrected before the FCI, is
put on a proper rail. As | said, the first thing is to see that the unionism, which has a stranglehold on the working of
the FCI, is removed. Unless that unionism goes, it would be very difficult for the FCI to work and the price of the
foodstuff is also going up because the transportation cost is going up. Some of the labourers in the union are
income tax payees and they are not amenable to any order, reasons or instructions of the authorities of the FCI.

Second is the transportation loss. | am not elaborating on these things because | find that the Chairman is thinking
of the constraint of time. The transportation loss, the storage loss maybe rodents" eating, maybe there is shrinkage
because moisture containing foodstuff is being procured. As | said, the first Octopus was the unionism and the
second ten tacle of the Octopus tentacle is the Quality Inspector of the Food Corporation of India. The acts, which
he should have done properly in assessing the quality of the food stuff, which is being brought by the FCI, the
moisture contents and all those things should have been thought of by him. The moment, it comes to the store, | do
not know what would be the shrinkage of food stuff in that godown itself.

The third ten tacle is the link between the State Civil Supply authorities, the FCI authorities and the rice millers.
Levy rice is being procured from the millers and in some States it is 50 per cent, in some States it is 75 per cent. All
of them are hand in glove in swindling the FCI in a very subtle manner. | know of the instances as the Chairman of
the Consultative Committee of Orissa FCI that the millers, the FCI authorities and the Civil Supply authorities of the
State take Rs.2000 to Rs.3000 per truck of rice to be kept in the godown.

My suggestion at this point of time is why does the FCI not think of procuring paddy and milling itself, so that at
least one point of misuse of funds can be reduced. Since, | do not see any chance of going further because of the
piercing eyes you are looking at me, | would conclude my speech by supporting the Bill, but reciting for the benefit
of the hon. Members and the hon. Minister a portion of a poem from W.H. Auden, a Twentieth Century powerful
poet. The portion is:

"All | have is a voice

to undo the folded lie,

and the lie of authority,

whose buildings grope the sky,

And that is the FCI. "
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PROF. UMMAREDDY VENKATESWARLU (TENALI): Mr. Deputy-Speaker, Sir, the present Food Corporations
(Amendment) Bill, 2001 replacing the Food Corporations (Amendment) Ordinance, 2001 promulgated by the
President on 22" May, 2001 to amend the Food Corporations Act, 1964 is a welcome one. On behalf of our Party, |
support the Bill.

Primarily, the Food Corporations came into existence to protect the interests of two agencies -- one is the consumer
and the other is the producer. If food security and stability of prices are to the advantage of the consumer, then
timely procurement and protecting the minimum support price are to the advantage of the producer. Over the years,
after 1964, after the Food Corporations came into existence, it is no secret that they have skewed or swerved in
their triorities and as a result the primary producer did not get the avowed advantage from the Corporations on
many occasions. Therefore, we are witnessing the paradoxical situation that there is plenty in the go-downs, but the
poor do peril in poverty. It is a paradoxical situation. Somewhere, there is a mismatch in the planning, in the total
operations of the Food Corporation of India. Unless these skewed operations are set right, the interests of both the
producer and the consumer will not be protected.

In practice, on several occasions, we have been witnessing delays in the decisions of the Food Corporation of India
and thereby the producer is at a loss.

Sir, by the time the Food Corporation of India takes a decision as to whether a particular variety is a fine variety or a
common variety, most of the foodgrains pass on from the producers to the traders. By the time a decision to this
effect is announced by the FCI, traders get the advantage.

Sir, there are several such occasions. We, the Members of the Telegu Desam Party — who are supporting the
present Government — had to sit on a dhama in the Parliament demanding expeditious announcement of its
decision by the FCI and for giving relief to the producers. This is the situation. The FCI has to take the right
decision at the right time. Any delay works to the disadvantage of the farmers. Protection of interests of farmers is
uppermost to all of us. But this is lacking in most of the operations of the FCI.

Sir, taking this opportunity | would like to make a mention here that last year the FCI had promised to purchase ten
lakh tonnes of paddy in addition to 70 lakh tonnes of rice. That paddy has not been purchased. It was ultimately
said that this paddy could be purchased by the State Government itself. Let me say on this occasion that specialists
are required for any procurement operation and they are available only with the FCI. Experts cannot be acquired
overnight by any State Government. That is why we opposed the proposal that had been put forth by the Central
Government that procurement operations could be decentralised and procurement operations could even be made
by the State Governments. This would not be a very advantageous move. The procurement operations should only
be made by the FCI and the Central Government and there is no point in decentralising this operation thereby
suggesting to the State Governments that they will have to acquire expertise for this purpose. It is not only a
question of acquiring experts for this purpose, this would also entail storage facilities and involve financial
implications.

Sir, this particular Bill is seeking the permission of this House for enhancement of the limits by ten times to the paid
up share capital which would ultimately go to the extent of more than Rs. 22,000 crore. | do not think that there
would be any difficulty for this House to accord permission to that. But the question that arises is, what is the total
requirement of buffer stock in this country? As on today, around 60 million tonnes of foodgrains are there with the
Food Corporation of India. There is a lot of intake but the releases are not matched with the intake. Where does the
flaw lie? How are we going to match the total procurement operations with that of the total releases?

Sir, the Kharif season procurement is about to begin in a couple of months. We would then have to go in for further
procurement. The godown capacity is only 30 million tonnes. This includes godowns owned both by the FCI, which
has a capacity for 15 million tonnes of foodgrains, and the godowns taken on rent from other agencies has an equal
capacity of 15 million tonnes. So, both put together it comes to 30 million tonnes of storage capacity in the
godowns.



An equal quantity of foodgrains is lying on open platforms. So the situation is that 30 million tonnes of food stocks
are kept in godowns and another 30 million tonnes of food stocks are lying on open platforms. This is resulting in
heavy damage and spoilage of foodgrains. Foodgrains to the extent of three lakh tonnes are rotting. They have
been lying there in the godowns for more than five years. They are unfit not only for human consumption but also
for cattle consumption. The hon. Minister has to explain to the House as to how and why the Government has not
been able to dispose of these stocks and as to how these stocks have been left in the godowns to rot. If the
Government takes a decision even now to dump all these stocks in the sea, at least that will free the godown
space.

Handling and storage losses and establishment costs take a major share of the total amount spent. A subsidy of
Rs.7,500 crore was provided in 1997-98. This subsidy has grown to Rs.12,042 crore now. It will grow further.
Where has this amount been going? Subject to correction, about Rs.6000 crore of this money is being spent on
storage and handling every year. Even after the permission being now sought through this Amendment for an
additional amount of Rs.22,900 crore to be taken from various agencies for the purchase of stocks, the stocks are
not going to be disposed of in time. This amount is likely to be absorbed once again. It is likely that it would be
spent only for the purpose of procurement, towards handling and storage losses, and towards establishment costs
in the coming two-three years. We need not be surprised if this Government comes before this august House once
again seeking that the limits be enhanced further because more money is required for operations.

| suggest that the Government may come forward with a plan before the House indicating as to how it is going to
match widening the gap between total procurement and total disposals. As long as this gap is not narrowed, as long
as stocks are not disposed, this organisation is going to remain a white elephant and corruption in the organisation
will continue to be there. It is no secret that corruption is rampant in the Food Corporation of India. On several
occasions it had been discussed in this House. On several occasions it had also been brought to the notice of the
officers that Food Corporation of India is a source of corruption. Somewhere, some steps have to be taken by the
Government to curb this attitude. Poor farmers are suffering because of this. This particular aspect has to be taken
into consideration to see as to how best we can match the gap between procurement and disbursement.

Lastly, we from Andhra Pradesh have on several occasions represented that the Ministry should take timely
decisions and announce themin time. Since the last year or the year before, varieties 2067, 2077, 5293, 5204
which were considered fine varieties earlier had been downgraded as common varieties.

So, they are not being provided the price on par with the other fine varieties. The poor farmers are under such an
impression that they have been growing only these varieties thinking that they will be considered as fine varieties.

MR. DEPUTY-SPEAKER: Please conclude now.
PROF. UMMAREDDY VENKATESWARLU ): | am just concluding.

The admixture which was allowed earlier at 13 per cent has to be made uniform in all the States on every occasion.
The standard of allowing the admixture up to 13 per cent cannot be frequently changed from time to time.

Similarly the announcement of these varieties should be made right in time so that the farmers know fully well what
has been considered as a fine variety and what has been considered as a common variety, and they grow their
crops accordingly.

Sir, with these few words, | support this Bill.
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MR. DEPUTY-SPEAKER: Shri Raghuvansh Prasad Singh, please resume your seat now.
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MR. DEPUTY-SPEAKER: You have to conclude now.
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MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions) *&€,
MR. DEPUTY-SPEAKER: We have already exhausted the time. Nothing will go on record.



(Interruptions) *&€
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MR. DEPUTY-SPEAKER: It is not going on record.

(Interruptions) &€, *
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MR. DEPUTY-SPEAKER: Most of your speech has gone off the record.

...(Interruptions)

MR. DEPUTY-SPEAKER: Now, two minutes will be given to Shri Bhan Singh Bhaura and six minutes to Congress
Party. All other Parties have exhausted their time.
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st g (87 @ 39 wEar et &1 WY Al \HIE BR W 87

( wrae)

SuTegE Helgd o), o, Stuas, o o1 vfed, |wHar urel onfe 3 9N @ 9R US

a€| (aaum)

st wae fHE 9 89 T8 S € @Ear ard B 3R U e o1 At ergw € o oy srer | g RLS( @raem) srR ot gwRt ara e
I T B S YR 9 gell S @A

a€|.( =aum)

MR. DEPUTY-SPEAKER: It is not my decision. wferm ardi @1 v& @1 &
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MR. DEPUTY-SPEAKER: Shri Prabhunath Singh, you are going too far. | will not be in a position to tolerate this.

...(Interruptions)
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*Not recorded.



SHRIMATI MARGARET ALVA (CANARA): He cannot show disrespect to the Chair like this...(Interruptions)
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MR. DEPUTY-SPEAKER: Shri Pappu Yadav, please resume your seat. | amon my legs.

...(Interruptions)
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MR. DEPUTY-SPEAKER: Nothing will go on record.
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MR. DEPUTY-SPEAKER: Nothing will go on record.
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JuredE Heled W9 Ay | sty e <ifiga€) ( =aasnr=1) Shri Pappu Yadav, you have to follow some rules in
the House.
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MR. DEPUTY-SPEAKER: Nothing will go on record.



(Interruptions) * &€,

* Not recorded.

MR. DEPUTY-SPEAKER: Please do not compel me to take some action, Shri Pappu Yadav.

...(Interruptions)

=i IS I B U AR . Bl H3Al wit dr dll

MR. DEPUTY-SPEAKER: | cannot give you that guarantee. You have to raise it tomorrow.

...(Interruptions)
MR. DEPUTY-SPEAKER: We have to conclude the debate now.

...(Interruptions)

SHRIMATI MARGARET ALVA (CANARA): Mr. Deputy-Speaker, Sir, when the country was in no condition to deal
with its own domestic food problems, when the country had to ask for foodgrains from abroad, and when the PL-
480 funds at that time became a problem, Shrimati Indira Gandhi then said that we would never beg for food again.
So came the Green Revolution with all our research institutes and our domestic capacities put together.

The Green Revolution has come and we are, today, faced with a problem of bumper food crops. It is unfortunate
that at a time when there is so much food in the country that the godowns cannot hold it, we still have areas where
foodgrains do not reach or where the Public Distribution System has totally collapsed and is unable to pick up the
grain which is rotting in godowns. It is a tragedy that at the most crucial time, the Government thought it fit to
withdraw subsidies, to cut down the supply to the Public Distribution System and because of the higher rates in the
Public Distribution system, the people have not been able to buy the foodgrains even through the Public
Distribution System. Therefore, we have the paradox of plenty of foodgrains and nobody to buy it or to eat it and,
most of all, our farmers are committing suicide because they are not able to meet their commitments. In this
situation, we have a Minister who is very sensitive to the issue, but | know how helpless he is. Whenever we have
gone to him with a problem, he has tried to solve it, but his hands are tied because he is part of a larger system on
that side.



Sir, 1 would like to say one thing. If there are foodgrains, the Government must have a policy on how to utilise them.
Are more godowns being built today? What is being done on an emergency basis? New stocks are going to come in
and they are going to rot with floods and rains because there are no storage facilities; what they are having in
godowns is either being eaten by rats or is becoming substandard. No import market is willing to accept our
foodgrains today. The Government is not able to sell it in the Public Distribution System. We have been begging of
the Government to have a massive Food-for-Work Programme, introduce the Mid-Day Meal Scheme for children
and see that these foodgrains go to areas where there is poverty, hunger and lack of basic nutrition. But the
Government seems to be insensitive. There seems to be no plan of action except policy statements and there is
absolutely no follow-up at the ground level.

Sir, decentralised foodgrains procurement system was introduced and many of our States were very happy about it.
Foodgrains were procured as per their directives, but when it comes to payment, which the Central Government
has to make to the States for the advances they have made towards procurement, money is not forthcoming. Large
amounts are due to the States. There are no godowns for them to store them and there is no movement from the
Central Government. It is really a crisis situation and | would like to request the hon. Minister to reduce the rates in
the Public Distribution System so that the poor people are able to buy foodgrains through the Public Distribution
System.

We talk of BPL and APL. Let me tell you that in most States the BPL surveys are not yet completed. There is no list
of BPL families, but in policy statements everybody is being told about BPL, APL etc. @t feree & 78 2 wcca # anft +ft
Fefle e g 81 8 ol 3 9ga 9E geT g, § @ =& The hon. Minister should try to understand the situation at the ground
level.

Sir, | would like to give just one example here. In my constituency, massive sugar stocks are lying; 3,60,000 quintals
of sugar is lying in one factory. They need licences and quotas to lift it through the Public Distribution System. The
quotas are so small. The factory is full of sugar bags. It is not moving and, yet in the country there are thousands of
areas where there is no sugar. Where do we sell it? They say that our quality is not up to the mark for exports and
prices are not competitive enough. So, what will happen to sugar factories? On the other hand, we are importing i,
we allow sugar to come, we allow grain to come and today, there is a Bill by name, Live-Stock Importation
(Amendment) Bill, 2001 which is listed in the Order Paper. # qot @ wimmar &1+t 91ew & A qon &3t g% aur? qofi-fagdh
Pt a1d X & ot fadeht @ +ft AW w2 €1 swSt ft gen enft 3w #? What is happening? Everything is being imported and
our farmers are committing suicide in the middle of plenty.

Therefore, | am pleading with the Minister to release the amounts that are due to the States against decentralised
procurement and have a massive programme of building godowns. They should allow unemployed youth to take on
the responsibility, give bank loans to them, improve the storage facilities and make sure that they are properly
protected against rodents, water and other problems which are destroying the stored foodgrains.

Thirdly, please see that food for work and mid-day meal schemes are immediately introduced. The only people who
have benefited under your regime are the traders and the rolling mill owners because you removed that subsidy.
You bought at Rs. 960 per quintal, you sold at Rs. 650 to the rolling mills just to get rid of the stocks. But you
refused to give that subsidy to the poor man who would have been able to fill his stomach and that of his children if
the subsidy had been maintained. You had no money for the subsidy. But you sold it to the rolling mills because you
could not store it. This is the paradox of your Government and its policies.

| would, therefore, plead with you. Even when there are sugar stocks, review your policy, increase the quotas and
the offtake and ensure that all the sugarmills do not close down. They are farmers' cooperatives. They have no
money to pay to the farmers for procurement of the sugarcane. Where are the farmers supposed to go? Sugarcane
has been produced and brought to the mills but no money has been released to the farmers. | am pleading with the
hon.

Minister that this is the time of crisis. There are floods. There is no food. There is drought. My State is reeling under
drought. There are no foodgrains produced this year. No sowing has taken place. Release your foodgrains to the
farmers and to the people so that the time of crisis could be overcome. Food for work is the only answer. We have
done it before. | want the Minister to respond. Thank you very much.
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SHRIA.C. JOS (TRICHUR): Sir, his instructions may be there, but the factual position is different...(/Interruptions)

MR. DEPUTY-SPEAKER: Shri Jos, if the hon. Minister is yielding then only you can ask the question. Are you
yielding, Mr. Minister?

SHRI SHANTA KUMAR: No.
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ST AR © AT ISl Hetielges YeH WX ST 916 3, ofded o YN el 9ol W8 ©| Sodl fHa T §, 303 # ¥ Hael 130 @@ T, 170 @A
I, W HIRG EXGIR T4l BT S a8 8, UG¥ B AN S0l T8l W@l & SUD {6 3T FAN HATATa T R D T AU1-37q+1 Wwi B
I TYHRI PI YW, &7 TR-dX GE I8 & (& T8 3 SoIgd | Wel ad G Ied & gaTdl 8, ENRd e & o [dopa qo g9 18.19

@ T 3T A 2

SHRI J.S. BRAR (FARIDKOT): Hon. Minister, Sir, will you yield for a minute? Could you inform the House as to
which are the States, which are not lifting the foodgrains? ...(Interruptions)

MR. DEPUTY-SPEAKER: He is not yielding. Let him complete.
...(Interruptions)

ot wian AR : I8 vgen AT 2 P pe BR @ B AU 18 TG T IS T T BR @ B fo X § ofk SHH 9 13 A T o
31 &1 AU [ BR % & aR § ST g1 Hel, U A Usda€, (Fahm)

SHRIA.C. JOS : Could you inform the House, which are the States, which are not lifting the foodgrains?
(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Minister, they are seeking the information as to which are the States which are not
lifting the foodgrains. Do you have this information?

#t wiar AR Iurge o, § Aies & B @1 gl A a8, # Qopar & | AUD! a1d Gl g AR A =g F A} aa &= § G 9|
g Tet-art 7 epe wieR T8 FHRarl gEn w9l Hia€] (@aem)

st Sra.aus : R aa € 5 @i o wew U €

st wiar HAR F P Weagw TR § 4, afee dea faften 49 sy aar §f #1 @ wewi 3 =t F st € i servfty Avie
MTedT St 3 39 91 &1 $el, g9 4 39 910 B THA & 6 SN U 3R 31 § o ®al W &t & e 7 211 v a1 8 T, gue iy
fopan 8, Wl TRW TR DI FEl 3, DI Uo¥l WBR ol W W [ BR gb B Aol Lo DX Al 89 50 TR PRE W A~ a7 B o0 TR 2
DI AT ENHR JH O gHD oy 3 E 3 ¥ w9 e € P e BR 9@ & I T e IH 8, Afed SHe Ay IR 1 WER Bl

3T 31T TR | e H AP T8 BN a% 7 o= or= 18, g9 ffi.ver. e WA & forg e &)

SHRI BASU DEB ACHARIA : Why do you not give it at free of cost? ...(Interruptions)
. a1 e aaa (rR) AiST 91 98 91 © 6 S @ I ISR A9S AR BT STIATAT T8l B @l 67
st oI FHR QAW BT U TE 8, e dEeH B A9 W HE B, AN HS MU W W@ F

MR. DEPUTY-SPEAKER: The hon. Minister has said that he is going to give the information as to which are the
States which are not lifting the foodgrains, to all the Members.

st ot PAR fer & i 98 ad 38 @ € 5 e T Mo & s figes g a1fRy| feR WReR #1 &9 3= 1 ared &

98 # fIER avaR TE Sorh 8, 3O P URER T HX| T 91§ Wi S IR F e aedl g # WRR & 9red 8, aAfed R
o9 # WK &=d &, I8 30 AR 70 & Y ¥ WA Bl 81 g9 3R sRawn # 89 30 9fed WiedR &Xd €, 3 70 FRIEd 98 B 9N
Rt B | AR IS T TR@IR 70 WRwd UiddR B B AR § a1 &9 H 30 TRET WeR S @1 49 RS @raar) WeREe B ATl
i fretroen ATen &1 a8 WY Rrerd 81 dae 89 98l WY MIRR Y, T8 S e 81 U0 ERHR B §UD AU §IhREFaY a9 e, ¥
TEe BT BT | Wei-wiet W Ie W U1 Hefl, aEi-agi g6 MR @ B AR §)

T IRl @ WY 9 oWl ®I gaIs <o §Y S 4T WHTE el g

ot aq<T omaTd | YuTene HEIGy, HN S Harer Sordr o fF g onfSHw @ an wrewa oft, i T Yo fad e mn, sud e # w3 St @
FHe1 o1 % 56 T A o @ ifer off, Suer TEl gerd A MeRde TE Bxitl 98 oMud! 7Y B wEH ¥ & | AT gl ? & A fpat 3
e erft, @ o AJreE B 81 froe wre feah g, feam wat gen, fea &9 o we, 39 Wi o M eft, e ff uear |
@1 faar Tl eAR U o | Uget I el gHd N H Aren W ? i AE Ve @ A w1, s i 7@t oft 3 7€ &

A g Tare o1 &6 Hifer gem &1 Sova ol 91 ? 22,000 BUR HYS $UC B HéE-DHAd Hifer1 ofl, TEA NG AT Tl o Febel, IHDI
DU HRUT ATl 374 Bl W T8I 21 $H AIA 27,000 HI$ TIY A of W@ 5| $GHT HaH I91 DGR g & [ FART T FID dgd vaTal 8l &l
2 IR wrp 18 Mferaa e | wurer g Sfi €l 2, i gaAR MerEl @1 3o € awar 81 Afb onft 55 fAfaT e T Wi 21 1F ®



et 96 &1 81 ST &1 HROT 48 ¢ fF srpes e 2 w1 21 oAl B Ao € ) F Aiet Sord A €1 ¥ et | Sorgd, s A Yy @ A=
B4 arell @ forg g @i gar Ry @ik A oft ger €t o9 aoe g 3k A gerE off 9 e ot wH den of 3y S g w9 ) € s gw
fopelt & 20 fheiTam &) ® € 3o 3 @l B emar ff TR Y @ A9 e are At F B 1fRel 39 W e § =t oft g8 oft sikk
3 wET AT &% &9 <w faraum ¥ 20 freim &Y ® &1 oo A A 3, Swa aavR H swed wureT TE gai| Wi sHHIE dRE R Y
N @, RIS @, R @t 3R o wda gt 8l

4 e o P PR 8, TE DN AT SRN, T8 TR X@T | FAX B a6t DI < gt 3R o1y aTe 9 9 W 99 W € TAN 39 3t
rETe B Ry W 99 W@ € 9O B 99 ¥ fARY F 99 @ 8 &R 9ER Rorge 81 @1 81 1 ok e ¥ Rorge 8 e 2Ry (saum)
JEAR ¥ 3T 1 B A WG W T qER a9 ? ST §TYFd WIgd B, U € B B0 RLS(@ag) §AR 99 @ dhNeeid &Y "l T € al
TG Y@ B TR Al @& o1 Wt 3uR wisH Usel 961 fadn 3R U i @ 915 "ern| Ugel 941 98l SR 99D 915 Herdl? 99 AT 39T
Fel o f& Ot g Bive 3 Ter fRar 81 MaaRde, $WRe 3R AT T X § FR S SErh B QR AT IS A1 Aot 3 D
T T 27 afRrEl R faas forg 27 |t ey wer 2 21 e A @ 5 R <w 7 & fyw wfewEt 21 | can give a number of
example . BRaS B ¥ Bl W F$ B X afere! TE 8, T BIe-BIe 94U A R @Y o € sR 99 § o 6fndt § W@ 8, sHat oft
wer @ 8,4 (=@@wm) They have supplied wheat at a cheaper rate to them.

M TR WTE @TAER) T9 A7 GfRs! S TR S o ar Oy Saerudie B fory g wei @ smym? ds( @)

ot aga s (aig) TR Y @ Y e wred, S B omard Wt ot Ree B9 BT ok B ER el § W o S @
T g % 3o faferms <1 s d & 1?7 ds( aum)

MR. DEPUTY SPEAKER : Shri Basu Deb Acharia, why are you dealing with him directly? Please address the chair.

...(Interruptions)

st SR A (Figpw) 89 HE d1ed € 5 36 INE B & F B wrova T oft| Wer i o o ofiR St W 27 F < g 3
nfaw= 2, the enabling provision in section 27 was sufficient for the operation of the Food Corporation of India.

Fax Afaere g (MR, S.0.) SUTeas #eled, $9 WX A9 Ao B 4R
&€, (=maum)
MR. DEPUTY-SPEAKER: The question is:

"That this House disapproves of the Food Corporations (Amendment) Ordinance, 2001 (No.4 of 2001)
promulgated by the President on 22 May, 2001."

The motion was negatived.

MR. DEPUTY-SPEAKER: The question is:
"That the Bill further to amend the Food Corporations Act, 1964, be taken into consideration."
The motion was adopted.
MR. DEPUTY-SPEAKER: The House shall now take up clause by clause consideration of the Bill.

The questionis:

"That clauses 2 and 3 stand part of the Bill."



The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and theLong Title were added to the Bill.

18.00 hrs.

=t wiar HHIR : AEey, ¥ A9 DA g,

& fagms uiiRa fan Syl

MR. DEPUTY-SPEAKER: The question is :
"That the Bill be passed".

The motion was adopted.

SHRIA.C. JOS (TRICHUR): Sir, the hon. Minister has promised to send us the list of States which are not lifting the
food material which the Central Government is offering under mid-day meal scheme etc.

SHRI SHANTA KUMAR: | will send it.
MR. DEPUTY-SPEAKER: The hon. Minister has gone on record that he will send it to all the hon. Members.

The House stands adjourned to meet at 11 a.m. on 8 August, 2001.

1801 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, August 8, 2001 / Sravana 17, 1923 (Saka).






